TRt 9. S.ue.- 33002/99 REGD. No. D. L.-33002/99

AT L1
GOVERNMENT OF INDIA

Velhi @azette

TS, -31.0ol.-31.-19022026-270307
SG-DL -E-19022026-270307

AT
EXTRAORDINARY

BN EIEE: R EAET

PUBLISHED BY AUTHORITY

|, 56] et FaaTe, wadr 18, 2026/ATH 29, 1947 [owe w471
No. 56] DELHI, WEDNESDAY, FEBRUARY 18, 2026/MAGHA 29,1947  [N.C. T. D. No.471

AT IV
PART IV

TE T T & et aahe

GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELHI

PATAT (ISTE) U9 Heol I ATgad
g

feeetl, 18 eI, 2026

Bl . TSIYH / UaAqH] / TaSsy] / 2015 / 13599.— ST WRBR Pl AT Hcild &Il §
o Y-SR e Su—Hsel / dediiel Afearel e sfeor—uf¥=d facell d |rdoii-d Se3d, 37efiq
faeel o1 a1 & folu JURie ST e W33 (Sscgssdeil) & AT 2q @et 19 drer 14 fawar
I @1 MITIHr B |

3R SEfd T8 HATS, YRA TRBR B (& 21 AR, 2014 DI EAGAAT TH. 3l 2740
& | ufSd qfA SIERrsvT, YAdiE Ud AR | Ifa ufcrgfd v uReRiar &1 sfieerR sriefaH,
2013 I URT 19 B IU—YRT (1) §RT Y& ARRAT BT TINT B Y I o1 & faeell &
SURTSIUTS Tlg §RT I8 "INV R & b IH—dNgR Ga SU—Hed /dedial Afcarar forel
gferor—uf¥=m faeel # SuAeh uRATST B 19 drer 14 f=ar A9 arell Y &1 Vs s Afawso
& 3 B, ot O fdarvr 59 UaR &

1254 DG/2026 (1)
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g8 =Y YA FEYE0T, YAard g ARra H SfEd Uiyl Ud qRERr @ sfgeR s,
2013 (2013 @T 30) B GRT 15 & AAd UHAT U 8 & UAN &I T8 © | STaid, MAfaq o
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gaaid Ud YR IS b1 qRIeT

1. URITSHET T fieell S dle B ORI ool eEd  |Id
(ST BT AT
2. qff # feaag @afwpal @& M /9@ a1 | ST {6 %9 W& 4 IR SeolRad &
Y9I Ud YA-IATUA B S A4fed <@
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TR Rore 1 o @) orafd | v, @ AT @i gl oRaR
SE gq fHaie srgam BT DIy (AR el & a1 7 &
TS o gy | vie favenfid aRar @ ameiifaedr & efa g & (B
3 et | T URaET &1 @ | URARI & UM A & dbieud
vii. TR / BT HAId 2) |
mo foto g Bl G v. onrf €l R®ife gfad oRar
viii. FRIRI, BT % forg aIs favemus & 7 |
MIIRAT TAT FB | vi.  AF[ F81 b FaIfaa gRar
3T AT Bl % forg ®Is favemus &1 7 |
THYTT e |vii. N[ Tl wifd yEifdd aRar
ix. I Udhed B @ forg oIg faRemus & 2|
SIBEAN viii. I STET Hifd AR B S
x. UhgId YA el g guifda & H IR
AT qfa / aiforisaes / sirenfires
AT e B |
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xi. T Yodh qAT | ix. @R[ 8T I8 BIg
GOIThRT e, Rrarg / STetfaeld aRarsTr el
e BIg &l 2 |

x. WITfad gRaR @I A3 50000 / —
TW P UHHId &M T
SITEAT |

xi. I8 Wd e fuRT /o
(feeell STa1 91S) T a8 fohar
ST |

ATl Ad=T YHIE, ATSUTH
ey / SRfY / Hedaer
forer <féror—af¥=y, feceht

OFFICE OF THE SECRETARY (REVENUE)-CUM-DIVISONAL COMMISSIONER
NOTIFICATION
Delhi, the 18th February, 2026
F. No. ADM/LAC/SW/2015/13599.— Whereas it appears to the Government that a total of 19
Bigha 14 Biswa land is required in the Village-Tajpur Khurd Sub-division/Tehsil Matiala District

South-West Delhi for public purpose, namely, Construction of Waste Water Treatment Plant (WWTP)
for_ Delhi Jal Board.

And whereas in exercise of powers conferred by Sub-Section (1) of Section 19 of the Right to Fair
Compensation and Transparency in Land Acquisition, Rehabilitation and Resettlement Act, 2013 read
with Government of India, Ministry of Home Affairs Notification S.0. 2740 dated 21" October, 2014, the
Lt. Governor of National Capital Territory of Delhi is hereby pleased to declare that a piece of land
measuring 19 Bigha 14 Biswa is under acquisition for the above said project in the Village Tajpur Khurd

Sub-division/Tehsil Matiala District South-West Delhi whose detailed description is as following:

SL. | Survey Type | Type | Area Name and | Boundaries
No. | No. of of under address of | N S E W
title land | acquisition | person
(in Bigha- | interested
Biswa)
1. 11//13/2 Pvt. | Agri. | 1-1 M/s Allied | UER-1I | Kh. 11//17 | Rasta (143)
Realty Pvt. No.
Ltd 11//18
2. 11//17/2 Pvt. | Agri. | 3-18 Corhpany UER-II | 11/24 [11/16 | 11//18
3. 11//18 Pvt. | Agri. | 4-12 1372 23 17 Rasta (143
£ R/o Flat No. (143)
4. 11//23 Pvt. | Agri. | 4-12 49, Sri Hari | 11/18 16//3 |11//24 | Rasta (143)
Apartment,
5. 11//24/1 Pvt. | Agri. | 4-3 Plot No. 6, | 11/17 16//4 |11//25 | 11//23
Sector-12,
Dwarka,
New Delhi
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6. 16//1/1 Pvt. Agri. | 1-4 Yudhvir 11//21 16//1/ |16//2 15//5
Singh S/o 2
Harbir 16//1/1 16//10 [16//2 15//5
Singh 2
Share, Rasta
Master (143)
Lakhbir
Singh S/o
Harbir
Singh 2
Share both
R/o E-139,
Saket, New
Delhi

7. 16//12min | Pvt. | Agri. | 0-4

Trees Structures
Variety Number

NIL NIL

Type Plinth area
NIL NIL

This declaration is made after completion of the process under Section 15 of the Right to
Fair Compensation and Transparency in Land Acquisition, Rehabilitation and Resettlement Act,
2013 (30 of 2013). Whereas, no objection has been received from any person interested within the
prescribed period under Section 15 of the Act. The number of families likely to be resettled due to
land acquisition is Nil.”

Mines of coal, iron-stone, slate or other minerals lying under the said land or any particular
portion of the said land, except such parts of the mines and minerals which may be required to be
dug or removed or used during the construction phase of the project for the purpose of which the
land is being acquired, are not needed. A plan of the land may be inspected in the office of the Land
Acquisition Collector District South West Delhi, Old Terminal Tax Building, Kapashera on any
working day.

A summary of the Rehabilitation and Resettlement Scheme is appended.

By Order and in the Name of the Lt. Governor of the
National Capital Territory of Delhi,

NEERAJ SEMWAL, IAS, Secy. (Revenue) cum Divisional Commissioner
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SUMMARY FOR REHABILITATION & RESETTLEMENT SCHEME

1. Name of Project

Construction of Waste Water Treatment Plant

(WWTP) for Delhi Jal Board

2. Name/Number of persons interested in the land and

the nature of their respective claim for Rehabilitation

and Resettlement.

As mentioned at Serial No.4

3. Time limit for provision of Rehabilitation and

Resettlement Entitlement given to the affected families

Within 06 months from the date of award u/s
38 of RFCTLARR Act, 2013.

4
S. No. |Name of Aadhar | Occupation | Rehabilitation and Remarks
Claimant/Affected | No. Resettlement Entitlement
Family
1. | Yudhvir Singh S/o | NIL Consultant i.  Provision of housing i NA (Not
Harbir Singh units in case of Applicable) as there is
displacement. no displacement for the
2. | Lakhbir Singh S/o | NIL Consultant ii.  Land for allotted affected family.
Harbir Singh iii.  Offer for Developed | ii. NA as it is not
Land irrigation project.
3. Allied Reality Pvt. | NIL Private iv. Annuity/Employment | iii. NA as land is not
Ltd Company v.  Subsistence grant for | being acquired for

displaced family for
period of 1 year.
vi. Transportation cost
for displaced family.
vii. Cattle Shed/Petty
shop cost
viii. One time grant to
artisan, small traders
and certain others.
ix. Fishing rights
X.  One time

resettlement

allowance

urbanization purpose.

iv. NA as there is no
displacement for the
affected family nor loss of
livelihood (families
having alternate sources of
income).

v. NA as there is no
displacement for the
affected family.

vi. NA as there is no
displacement for the

affected family.
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xi. Stamp duty and
registration fees, if

any

vii. NA as there is no
displacement for the
affected family.

viil. NA, as land being
acquired is not a non-
agricultural
land/commercial/industrial
structure in the affected
area.

iX. NA, it is not an
irrigation/hydel project.

X. Affected family
shall be given one time

grant of 50000/- Rupees

only.
xi. To be borne by the
requiring

department/agency (Delhi
Jal Board).

MEKALA CHAITANYA PRASAD, IAS

DM/DC/Collector
District South West Delhi
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